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HARYANA VIDHAN SABHA

14th Legislative Assembly
December Session 2023

List Of Business
15 December 2023
11:00 AM

1. OBITUARY REFERENCES.

(1) A MINISTER to make reference to the deaths of the late:-

Professor Chattar Singh Chauhan Ex. Speaker of Haryana Vidhan Sabha.
Dr. Ram Parkash former Minister of State, Haryana.

Martyrs of Haryana.

Others.

A oW N -~

2. QUESTIONS.
(1) Questions entered in the separate list to be asked and answers given thereupon.

3. FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE.

M

) to report the time table fixed by the Business Advisory Committee in regard of various

(i) THE SPEAKER bus
usiness.

() A MEMBER OF THE to move that this House agrees with the recommendations contained in the First Report of
ii
COMMITTEE the Business Advisory Committee.

4. ZERO HOUR
5. OFFICIAL RESOLUTION.

(1) CHIEF MINISTER TO MOVE :-"Though Haryana came into existence on 1st November, 1966,



the sacred land of Haryana has been the centre of our history, tradition and culture since the
pre-Vedic period. Haryana today is recognised as one of the foremost States in Bharat. The
people of Haryana have always made several sacrifices in defending the nation and
significantly contributed in nation building.

1. While Haryana has its own emblem, it does not have a State Song that represents its
history and culture and embodies the virtues and contributions of its people. The State
Song once adopted will provide a new proud identity to all Haryanvis irrespective of their
caste, gender religion or economic status.

2. There are three options that are being placed before this august House for consideration.
These options have been chosen through an elaborate process from amongst 204 entries
submitted by the people of the State in response to public invitation through newspapers
advertisements. | seek the support of this august House in making the final selection of
the State Song which | hope will represent the collective will of this House and also the
people of Haryana whom we all represent.

3. | place these three options for your consideration and seek your views on which of these
three options can be adopted initially for a period of one year from today as the State
Song of Haryana."

6. CALLING ATTENTION NOTICE

M

Calling Attention Notice No. 10 Notice given by
Regarding non-receipt of compensation for

1. Shri Varun Chaudhary, MLA

2. Shri Amit Sihag, MLA
3. Shri Aaftab Ahmed, MLA

damage caused due to flood and waterlogging
due to heavy rain in July, 2023.

Calling Attention Notice No. 24 Notice given by Shri Abhay Singh  The Hon’ble Member may also ask a question at
Chautala, MLA clubbed with admitted Calling Attention Notice No. 10 the time of discussion on the calling attention
being similar/identical subject matter. notice no. 10.

Calling Attention Notice No. 54 Notice given by Shri Neeraj Sharma, The Hon’ble Member may also ask a question at
MLA clubbed with admitted Calling Attention Notice No. 10 being the time of discussion on the calling attention
similar/identical subject matter. notice no. 10.

7. PAPER TO BE LAID/RE-LAID ON THE TABLE OF THE HOUSE THROUGH NeVA
PORTAL.

M

2

A to re-lay on the Table the Excise and Taxation Department Notification No. 6/GST-2, dated 1st March, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 7/GST-2, dated 1st March, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.



)
A to re-lay on the Table the Excise and Taxation Department Notification No. 8/GST-2, dated 1st March, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

4)
A to re-lay on the Table the Excise and Taxation Department Notification No. 9/GST-2, dated 1st March, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

)
A to re-lay on the Table the Excise and Taxation Department Notification No. 10/GST-2, dated 24th April,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

©)
A to re-lay on the Table the Excise and Taxation Department Notification No. 11/GST-2, dated 24th April,
"MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

)
A to re-lay on the Table the Excise and Taxation Department Notification No. 12/GST-2, dated 24th April,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

®)
A to re-lay on the Table the Excise and Taxation Department Notification No. 13/GST-2, dated 24th April,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

@
A to re-lay on the Table the Excise and Taxation Department Notification No. 14/GST-2, dated 24th April,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

(10)
A to re-lay on the Table the Excise and Taxation Department Notification No. 15/GST-2, dated 24th April,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

(an
A to re-lay on the Table the Excise and Taxation Department Notification No. 16/GST-2, dated 9th May, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

(12)
A to re-lay on the Table the Excise and Taxation Department Notification No. 17/GST-2, dated 31st May, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.
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A to re-lay on the Table the Excise and Taxation Department Notification No. 33/GST-2, dated 27th July, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 34/GST-2, dated 27th July, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 35/GST-2, dated 27th July, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 36/GST-2, dated 27th July, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 37/GST-2, dated 27th July, 2023,
MINISTER as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 38/GST-2, dated 7th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 39/GST-2, dated 7th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 40/GST-2, dated 7th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 41/GST-2, dated 7th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 42/GST-2, dated 7th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.
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A to lay on the Table the Excise and Taxation Department Notification No. 43/GST-2, dated 29th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 44/GST-2, dated 29th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 45/GST-2, dated 29th August,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 46/GST-2, dated 14th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 47/GST-2, dated 27th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 48/GST-2, dated 27th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 49/GST-2, dated 27th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 50/GST-2, dated 30th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 51/GST-2, dated 30th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 52/GST-2, dated 30th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.
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A to lay on the Table the Excise and Taxation Department Notification No. 53/GST-2, dated 30th September,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 54/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 55/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 56/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 57/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 58/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 59/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 60/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 61/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 62/GST-2, dated 20th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.
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A to lay on the Table the Excise and Taxation Department Notification No. 63/GST-2, dated 27th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 64/GST-2, dated 27th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 65/GST-2, dated 27th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to re-lay on the Table the Excise and Taxation Department Notification No. 66/GST-2, dated 27th October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 67/GST-2, dated 31st October,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 68/GST-2, dated 15th November,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Excise and Taxation Department Notification No. 69/GST-2, dated 23rd November,
MINISTER 2023, as required under section 166 of Haryana Goods and Services Tax Act, 2017.

A to lay on the Table the Energy Department Notification /Regulation No. HERC/46/2019, 3rd
MINISTER Amendment/2023 dated 12th April, 2023 as required under section 182 of the Electricity Act, 2003.

A to lay on the Table the Energy Department Notification /Regulation No. HERC/48/2020, 2nd
MINISTER Amendment/2023 dated 01st May, 2023 as required under section 182 of the Electricity Act, 2003.

A to lay on the Table the Energy Department Notification /Regulation No. HERC/59/2023, dated 24th April,
MINISTER 2023 as required under section 182 of the Electricity Act, 2003.



(33)

to lay on the Table the 20th Annual Report of the Haryana Electricity Regulatory Commission, Panchkula for
the year Financial Year 2020-21 & Financial Year 2021-22 as required under section 104(4) and 105(1) of the
Electricity of Act, 2003.

MINISTER

(54)
A to lay on the Table the Annual Report of the Haryana Power Generation Corporation Limited for the Year
MINISTER 2021-22, as required under section 395 of Companies Act, 2003.

(%)
A to lay on the Table the Annual Report of the Chaudhary Charan Singh Haryana Agricultural University Hisar,
MINISTER for the year 2020-21, as required under section 39(3) of Haryana and Punjab Agricultural Universities Act,

1970

(56)

A to lay on the Table the Annual Report of Haryana Women Development Corporation Limited for the year

MINISTER 2018-2019, as required under section 395 (1) (b) of Companies Act, 2013

57
FINANCE  to lay on the Table the Finance Account (Volume-1&lI) for the year 2022-2023 of the Government of
MINISTER Haryana in pursuance of the provisions of Clause (2) of Article 151 of the Constitution of India.

(58) ,
FINANCE to lay on the Table the Appropriation Accounts for the year 2021-2022 of the Government of Haryana in
MINISTER  pursuance of the provisions of Clause (2) of Article 151 of the Constitution of India.

PRESENTATION OF PRELIMINARY REPORT OF THE MMITTEE OF PRIVILEGE
REGARDING PRIVILEGE | E AND EXTENSION OF TIME FOR PRESENTATION OF
THE FINAL REPORT.

M
| beg to present the Second Preliminary Report of the Committee of Privileges with regard to the
question of alleged breach of Privilege given following notice dated 21st February, 2023 of by Shri Jogi
Ram, MLA and Shri Anoop Dhanak, MLA against Shri Abhay Singh Chautala, MLA, that:-

"Shri Abhay Singh Chautala has brought certain wrong and misleading facts regarding the land
acquired near/for the purpose of Hisar Airport, etc. Thus, by giving false and wrong facts, knowingly,
intentially and deliberately. He has lowered the prestige, status and dignity of the House particularly
and members specially. The act of the said member, therefore, clearly constitutes Breach of Privilege,
that too on the Floor of House. Besides this, the conduct of Shri Abhay Singh Chautala towards other

THE member(s) remained unwarranted and unparliamentary, while he was speaking in the House."

CHAIRPERSON, The matter was referred by the House to the Committee of Privileges on 21st February, 2023. The
COMMITTEE OF Committee was required to make a report to the House by the first sitting of the next Session i.e., on
PRIVILEGES 15th December, 2023. The Committee has discussed the matter in its meetings held on 19.07.2023,



03.10.2023 & 18.10.2023 and decided to take the oral evidence of Shri Jogi Ram, MLA and Shri
Anoop Dhanak, MLA on 02.08.2023, 18.10.2023 & 08.11.2023 respectively. However, the Hon'ble
Members have not appeared before the Committee on all the three occasions for oral evidence.
Further, the Committee in its meeting held on 06.12.2023 decided to give last opportunity to Shri Jogi
Ram, MLA and Shri Anoop Dhanak, MLA to appear before the Committee on 27.12.2023 for oral
evidence. As the issue is under active consideration of the Committee and needs detailed examination
and mandatory procedural aspects to be followed therefore, the Committee recommends that the time
for making the final report, therefore, | also beg to move that the time for presentation of the final report
to the House be extended upto the first sitting of the next session.

9. LEGISLATIVE BUSINESS.(BIll to be introduced)

M
The Haryana Settlement of Outstanding Dues A to introduce the Haryana Settlement of Outstanding
" (Amendment) Bill, 2023. MINISTER Dues (Amendment) Bill.

Rajender Kumar Nandal
Chandigarh-160001 Secretary
Date:14/Dec/2023 HARYANA VIDHAN SABHA



